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MR. PEAKER: Whateve.r he ays will 
:not form part of the record. 
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<IShr; Rajn tTl Sonkar Shastri, Shr; R. N. 
. .Rakesh and orne other Members then 

left the House]. 

~~Q, •• ~:t . * 

MR. SPEAKER: This does not form 
. part of the record. 

(Imermptions) ** 
12.20 hrs. 

C ALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

.R EPORTED T NDENCY TO D FILE SANCTITY 
OF RELIGIOUS PLACES BY HARBOURING 
.KNOWN CRIMINALS, ETC., IN I'LACES OF 

WORSHIP 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, I call the attention of 
the Minister of Home Affairs to th fol-
lowing matter of urgent pubJic imp nee 
. and request that he may make a statement 
;thereon:-

"Reported growing tendency to d file 
and de ecrate the sanctity of the reJi-
giou place, by vested interests, by COD-

tinuou ly harbouring known criminals ' 
and giving shelter to un de irable ele-
ment having unlicensed fire-arms, in 
holy places of worship and the steps 
taken by the Government to protect the 
freedom Of religion. from being misused 
in this manner." 

**Not recorded. 
:35 'f$-12. 

01 worship (CA) 

THE Ml ISTER OF HOME AFFAIRS 
(SHRI p. C. SETHI): Sir, Hon'ble Merna 
hers have time and again expressed their 
angui h about actions which compromi 
the anctity of reJigiou place. TIll un-
fortunate trend bas been articuJated in the 
pr s also. Th Government have been 
receiving information from time to time· 
that orne wanted criminals including 
Dal Khalsa activists have taken shel-
ter in religious places. It is reported 
that the State authoritieS have 
been approaching the SGPC to hand 
over such persons to them. 
SGPC wants that prior intimation should 
be given to the Gurdwara authorities to 
apprehend the wanted persons, and only 
plain clothed policeman with ou1I arms' 
should enter a Gurdwara. Hon'ble 
Members will appreciate that such an 
arrangement cannot be workable. It will 
also be recalled that in July, 1982 some 
plain-clothed policemen were dragged 
inside Guru Ramdas Sqrai, Amritsar, 
and Guru Nanak Niwas, Amdtsar. 
beaten up and kept in wrongful con-
finement. 

In the meetings held with the leaders of 
Shiromani Akali Dal, a Teque t was made 
to them that there should be unequivocal 
open condemnation of violence and under 
any circumstance Gurdwaras shouIc! 
not be made and used as a sanctuary 
fOr criminals. It is unfortunate that 
SGPe and Shiromani Akali Dat 
leadership have not come out 
with-any condemnation of such 
activities or taken effective steps Ito put 
a stop to the use of Gurdwaras bv tbe 
criminals as their rendezvous . 

The reports about the recent incident 
which took place in the early hour of 
16th March, 1983 near Amritsar show 
that after the encounter with police the 
dead body of one of the occupants of the 
jeep was found in Guru N:;I..nak iw nd 
those injured a1 '0 took shelter in Guru 
Nanak iwas. The dead body was 1 ter 
handed over by the SGPe authoritie to 
the police. Sant Jam i1 Singh Bhindran~ 

waJe is reported to have claimed that tho 
involved in the encounter were hi 
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t rdwaras ar sacred not onlY' to the 
Sikh community but other communities as 

~well. They are a symbol of universal bro-
therhood, love and religious harmony. They 
have hallowed tradition. Various sections 
1)f the Sikh community have been ap-
proaching the Govel1Dment to en ure up-
holding the sanctity and erenity of these 
places of wor hip. Ho.n ble Members have 
aJ 0 expres ed trong . entiments in thi 
regard. Members may be aware that entry 
of police in places of worship is not pro-
hibit d by Jaw, but in deference to feli-
giou entiments. the Government h 
exer i ed restrainl. Thi cast a pecial 
resl'on ibility on the management of the 
eligiolls place . 

The Government frequently hopes and 
tnt ts that SGPC and Shiromani Akali Oat 
will take concrete steps to see that the 
sanctity of Gurdwara in Punjab is not 
violated. 

SHRIMAT[ GEETA MUKHERJEE : 
Sir, every Member in this Hou e and 
million outside the House are concerned 
over the ituation that ha developed in 
Punjab. The particular incident which 
i being talked of now and the que tion 
of sanctity of Gurudwaras being main-
tained are also part of the Punjab PrO-
blems . But before going to that. I would 
Uke to say one thing that this question of 

anctity of Gurudwaras be not seen in a 
narrow way but in a broader way. Let 
the Sikh brother think if tomorrow 
some Hindu or Mu lims kill a Sikh and 
take shelter in a Mo que or a temple and 
from there claim that they are immune, 
what would be the sentiments of tho e 
Sikh brother. Thi question of prevent-
in any religiou place of workshop let 
ato1)e such a hallowed place as the Goldan 
Temple should be a common concern 
o all 'the people of all the reigion, of 
all the political parties and of aU the 
communities, and around such places, 
communal passions hould not be arou ed. 
It houl~ be judged in a proper perspec-
tive. 

k first of all I would like to know 
om' the hon. Home Minister as to how 

criminals, etc. in places 
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he tackles this problem. Would he take-
into confidence all the Parties and in-
stead of going into this thing. in detail 
here itself di cuss these things in ~heir 
broader outlook ' and see what can be done-
for preventing all the religioll institutions 
from being turned into hide-outs? Ho 
the anctity of this can be protected? 
About this particular thing, I would like 
to str s a little the past because the e 
thing have not developed in a day. Thi 
i not jp t yesterday that Sant Bhindran-
wale started all the_ things . I would 
recall the tragedy of the murder of 
Nirankari Baba. The irankari leaders 
have been complaining Hme and again that 
the murderers have taken belter inside 
the Golden Temple r omewhere el e. 
The extremist activities have been going 
on for a very long time. 

Apart from thi let us remember in 
thi conn ° tion th t Sant Bhindranwale ha ' 
al 0 left hi own Gurudwara which i 
Gurdwara Prakash of Amrit ar and 
hifted himself to the Golden Temple in 

order to utili e the sanctity of thi hallow-
ed place of the Golden Temple. At that 
time al 0 , these things had happened. I 
would like to know what tep the Gov-
ernm nt had taken at that time when all 
Partie bad been complaining about the 
activitie of Sant Bhindranwale and from 
that time onward? At that time, even 
the Chief Mini ter of Punjab was little 
bit he itant to ta lk about it. 1 would 
recall with regret all these things. Througb: 
you T would like to remind the Home 
MiQi ter that his hon. predecessor actually 
went to ee Sant Bhindranwale when he 
came here and it was reported in the 
Pres ' that he touched his feet and thereby 
encouraged these things. The e thing 
are going on for quite some time. the 
re pon ibility of which cannot be absolv-
ed by the Ruling P rty al o. 

Not only that. I would also like to' 
remind the Mini tee that the same Sant 
Bbindranwale had written a letter to the 
self-syled chairman of tbe ~o-call~d 
Khali tan Dr. Chauhan encouragtng him 
to carryon his activties. This was also 
known to the Government. I do not kno 
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what the Government was thinking about 
that time as We did not hear anything 
at all. It is also knoWn that only re-
cently the same person, Dr. Chauhan, has 
b en invited by the Senate Sub-committee 
of United States for a discussion on some 
agric ultural matters. 

It is al 0 known that the hijackers who 
hijacked the plane had e caped to Pakis-
tan, So far as my knowledge goes, up till 
now, they have not been handed over to 
India by P kistan and they are actually 
being used for training in certain arms. 
There are complaint about even a part 
of the Punjab Police being involved in 
giving licence to orne of these extremist 
gFOUp in variou pseudo names. The 
N irankarie and others had given specific 
complaints to the Government about those 
particular officer of the Punjab Police 
who actually have actively helped these 
people to get arm . 

Thi situation ha developed step by 
tep. The extremi ,t have been murder-

ing people now and then. For example, 
there was the murder of Mr. SatpaJ, a 
trader from Amrit ar; ther was the mur-
der of lnspe tor Bua Da and an attack 
on Mr. Jitendra harma, the Tribune 

orre pondent. The e nre not incidents 
which happen d very long ago. There 
wa a big murder a e of Lata Jagat 
Narain which was di Cll ed here. When 
all these extremi 't' attack are taking 
place and being mounted all the time, we 
would naturally like to know what tep 
the Government have taken to prevent 
uch att c1e . 

r fully agree with the feeling that the 
AkaJi lp,ader mu t not fall a prey to 
the extremist and I really appeal to the 
Akali leader to extricate themselve from 
thi dangerou situation and take a posi-
tive atti tude toward olving this prob-
lem. I am very sorry to say and we 
are also very critical of the fact that even 
after all the e incident tbe AJcali lea-
der not only have not' condem~ed vio-
lence but in fact after Bhindrenwala 
had owned these ~xtremist people to be 
hi own m n, they are again pract¥;ally 
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joning Bhindranwala. Thi is a sad thing 
and it will do no good either to the 
Sikh of Punjab or to the country as a 
whole or to Punjab as such. 

I share the sentiment about bow to 
prevent Gurdwaras from being used or 
rather misused for extremist activities. 
On that the Akali leaders also should 
take a ~ery po itive attitude and put 
their heads together along with others to 
face the ituation, That is my fervent 
appeal to them. I am orry to say that 
they have not done so and the situation 
ha rather deteriorated . 

feel that this que tion of protecting 
the Golden Temple's anctity Or for that 
matter any other religious place's sane· 
tity, as the situation has developed in 
Punjab now, cannot be di cussed or solv-
ed in i olation to the broader question 
of Punjab which i now really agitat-
ing everybody' mind. Therefore, I would 
like to take up that que tion becau e 
that really lie at the bottom of the 
pre ent itua,ion which has taken a very 
ugly turn. 

On that question I f el that our Prime 
Mini. tel' should take further initiative im~ 
mediately to at lea t make up her mind 
a'i to things which were agreed already 
in the discussion that had taken place 
earlier and appeal to the Akalis to come 
forward to cooperate and, even if they 
are not coming forth, perhap, it should 
be thought whether the declaration on 
the point which were agreed upon should 
be made. fn my opinion, it hould be 
made before the sand of time run out 
and before we fall into another Assam 
ituation through procra tination and drift. 

Thi i very neces ary and this should be 
given erious tpought, 

I would also naturally like to know 
what has been done since the debate too 
place on Punjab last time when I in-
cJudtng some other Hon. Member app-
ealed to the Prime Mini ter to take fur-
tber steps towards conducting negotia" 
tions. 
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In thi connection. 1 would like to 
say that the national partie hould sed-
ou iy think a out it. They have to put 
tbeir hou e in order . How is it that 
on the Cbandigarb i ue Mr. Darbara 
Singh itt in!? one attitude and Mr. 
Bhajanlal in Haryana is actually aying 
exactly the oPPO ite? Pa ions are rou ed 
in thi ay in both tbe place . The other 
Oppo ition parties like the BJP hould 
al 0 think whether they are al 0 doing 
the arne thing there. Unless aU the na-
tional parties decide at least to talk in 
one language as far as their own units 
in the e two States are concerned and 
give up opportunism and take a common 
and just stand, tbe Punjab question rela-
ting either to tbe territory or to Chan-
digarh or ' to water dispute cannot be 
solved and it will be really very diffi-
cult to build up a conducive atmosphere 
in Punjab which i ab olutely essential if 
all our efforts to curb the extremi t 
are to ... ucceed. A lot remains to be 
done by many of the national parties in-
cluding th ruling party in this respect. 

We are all extremely worried about the 
situation in Punjab because we do not 
want Punjab to become another Assam. 
I am UTe that Punjabis and Haryanis, 
Sikh or Hindu, are equal1y proud of 
Sahad-e-Azam Bhagat Singh who was a 
Sikh and of Lala Lajpat Rai who hailed 
from His ar. I do not thin that all 
the Punjabi and Haryanis whether Sikh 
or Hindu are promoted by communal pas-
ion and Te ort t(" riots. Surely the 

common great traditions do influence the 
people. Tn tbis, tl·~e question of Sikh re-
ligio tr .dition also omes. But Sikh 
religion i not eparati t. Here in this 
Hou e many Hon. Member referred to 
it. y Hon. colleague hri Sparrowji the 
other day made very interesting referen-
ce to this a peet. 

Thi being the ea e. jf we want to realty 
tackle tbis problem, a prompt initiative 
fr0m the Prime Minister on the issues 
on which some consensus wa arrived at 
in the bipartite lJegotiations is urgent:y 

criminals, 1. iff pi ces 
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required. tep in pursu nee of that con-
ensus arc urgently n eded to be taken . 
hi is my feeling. 

With thi in view, ] would like to ay 
that our party urely and strongly con-
demn the extremist activities. The 
anctity of religious in titution should be 

maintained. I urge that thi delicate 
que tion hould be tac led on a different 
footing which I had indicated. 

I want that prompt initiatjve should be 
taken by the Prime Mini ter on thi 
question. 

J put a few questions to the Hon. 
Minister. 

I would like to know what action wa 
taken after Nirankari Baba' death and 
allegations with regard to that? What bas 
happened to tho e who were accused o.f' 
this murder? I wou1d ]ike to know what 
ha ben done about it. 

wou1d like to know whether the Gov-
ernment are aware of thi ' fact that a sec-
tion Of the Punjab poli e is giving uo-
licensed arm to the xtremists and, in 
different names they are going. T his is 
till conti£uing. Even though it has been 

said that J icences to arms hould be 
cancelled but arm T main with them. 
All arms are not in their direct names. 
Tn some other names they are being kept. 
What is the Government' information 
and what action is being taken with re-
gard to thi? I al 0 want to know whe-
ther it is true that Government i aware 
that some section of the Punjab Police 
is involved? I also want to know what 
action bas been taken about the hijackers 
who have taken refuge in Pakistan? What 
is the Government's thinking about the 
suggestion that I made that all the Parties 
be called to discuss the question of sancit-
ty of all religious institutions, in luding 
the Golden Temple, and to devise a means 
which can be taken wel1 by all religious 
communities including the Sikh? What 
actions are' being contemplated by the 
Government with regard to t.)le concrete . 
incident referred to in the Call-Attention 
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tatement and ta t but not the least, whe-
ther the Prime Mini ter is thinking about 
t ing a fre h initiative on thi question 
to solve the Punjab tangle and if so, what 
is being contemplated. t 

----------~~--------------
SHRI G. S. NIHALSINGHW ALA 
angrur) : What about my Call-Atten-

tion? I had given a notice of Calling 
Attention Motion .. 

~C; .i~ +;~r~lf : t5Tli ~,~ .. ft ~;q' 

Gio \jfT~U: T 

HR[ p. C. ETHI: A far a tbe 16th 
incident i concerned, we have received 
further information from the Punjab 
Government that the accused had taken 
heelter n the farm of Jathedar Jarnail 

Singh, a follower of Sant Jarnail Singh 
Bhindranwale. Thi farm i ituated 
about four kilom tre from the cene of 
encounter. lathedar Jarnail Singh w -
taken into eu lody ... 

~l ~i{ (~ '..,' ~ tl~) (f~ :1'T\) : ~~ 
o~Cl~~ en SfW'i ~, \if(rr~ tnT\if cF ~ ZiT 
f~~ff :o:rG;r ti ~ I • . . . 0lfCf'e{T'i 

SHRJ P. . S THI: Jathedar Jarnail 
Singh wa taken into custody on 20-3-1983 
n nd a ca e under ect ion 212 IPC has 
been regi tered against him at P. S. 
Jindiala, Amrit ar, ye terday. He j be-
ing interrogated. 

MR. P KER: Who being inter-
rogat d? 

SHRJ P. C. SETHI: Jathedar Jarn if 
ingh who h been arrested with regard 

to thi encounter, not Bhindranwale. 

MR. 

HRI P. S THI: hrimati Geeta 
Mu heljee ha ' r i 'ed many i ue. So 
far a Nirankari Baba's murder i concern-
ed, Bhola Singh was killed in an encounter 
and ca e ha been regi tered and Orne 
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people have been arre ted in this conncc-
tion. Major Singh a prod imed offender 
in thi case, i reported to be in ew Yor 
now. As far as . 

SHRI KRISHNA CHA DRA HAL-
D R (Durgapur): How did he go to ew 
York? How did he escape from here? 
Government hould an wer this 

SHRf P. C. SETHI: The information 
of the hon. Member that the Punjab police 
is giving unlicen ed arm to the e e tre-
mist is not correct and is not ba ed on 
fact. We have no such information. But 
I would like to add that recently the 
Punja Government ha ' giveil) not' 
and action i being taken to qancel the 
licences and they have at 0 a ked the fol-
lowers of Bhindranwale to depo it their 
arm and I am sorry; Sir, that i not 
New YorK, it is Guru Nanak. Niwa 

(Interruptions) 

HRI KRTSH A CH DRA HAL-
D R: You will appreciat ... my que tion 
at least. 

~~. ~Z~ fC(~r~) ~T~q ttV: ( ~f 
fG~C1) ) ~~ rt": ifCfi r 'fGf: tr rzt ((1 i Cfi 
en: rsn: 1-'\ ~) 1T(ff 

SHR[ INDRAJlT GUPTA (8 sirh t): 
What j thi ? Commencing with ew 
York and ending in Guru Nanak Niwa ? 
What is the a ociation with ew York? 
Some as ociation of ide ? He hould tell 
us. This is dangerous if Home Mini ter 
speaks like that. omebody ba taken 
helter in Amrit ar and you ay New 

York? 

HRI P. C. SETHr: T thank the Hon. 
M m er on who e initiative [can correct. 

HRT INDRAJIT UPTA: icen es 
are can elled and the arm ar bing with-
drawn? 

SHRI KRT H A CHA DRA H 
D R: You will appreciat .. th Opp ilion 
Member' con tructi e role in the Hou e, 
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SHRI P. . SETHI: We have alway 
appreoiated the Opposition Members' role 
as far as the solution of this problem is 
concerned .... 

PROF. N. G. RANGA (Guntur): Hear, 
hear. 

. l . 

SHRI KRISHNA CHANDRA HAL-
DER: Mere cancellation of arms wiIl 
not solve the problem. 

SHRI ATAL BIHARI VAJPA YEE: 
Last time, Sir, you remember the Gov-
ernment came OUt with a clarification 
that only suspension took place and so 
there was no question of getting hold of 
the arms. 

MR. SPEAKER: This time they will 

criminals, tc. in places 
oj worship (CA) 

SHRI P. C. S THI: Only 64 arms 
licences are in the process of being can-
celled. As as soon as they are cancelled, 
they will be asked 10 deposit. 

SHRI KRISHNA HANDRA HAL-
DER: What is the meaning of aying, 
'They are in the proc ss of being cancel-
led.'? What is that? Either it should be 
can elled or not cancelled. 

MR. SPEAKER : He says ' that 'they are 
in th process. "., There may be some 
legal process, I do not know. 

SHRI G. S. NIHALSI GHWALA: 
The process is not very lengthy. 

do. SHRI P. C. SETHI: We have received 

SHRI P. C. · SETHI: Thi time two ac-
tions have been taken by the Punjab 
Governrnent--one is to ask them to 
deposit arms under suspension and second-
ly, they have taken action to cancel the 
licenses of arms which were given. It 
is not suspension but cancel1ation. 

SHRI INDRAJIT GUPTA: Cancelling 
the licence but leaving the arms with 
them? 

SHRJ P. C. SETHI: Naturally when 
the licences will be cancelled, the arms 
will have to be deposited. 

SHRI CHANDRAJIT YADAV (Azam-
garh): It should be made clear. If the 
licences are cancelled and the arms are 
not depositedJ it is meaningless. Rather 
it shows the weakness of the Govern-
ment. When they were cancelled, have 
they been deposited Or not? 

MR. SPEAKER: Automatically, the 
arms should be in their possession. 

SHRI CHANDRAJIT Y ADA V : They 
are in the process of being cancelled. 
How many have been cancelled and in 
respect of those for which the licences 
have been cancelled, haVe the arms been 
deposited cor not? 

this information from the Punjab Gov-
ernment only yesterday and, therefore, 
between yesterday and to-day it doe not 
indicate any lengthy process. 

As far a the suggestion of the hon. 
Mem1:-er that in order to re olve tbis pro-
blem of the Gudwaras' anctity, whe-
lLer We would consult all the Parties and 
Ie;. a.ders of t~ Opposition Parties we cer-
tain]y welcome this idea and I would 
snatch an opportunity to con ult the lea-
ders as to what action should be taken in 
this connection 

PROF. N. G. RANGA: Hear, hear. 

SHRI P. C .SETHI. .. We would cer-
tainly take their advice. 

As far as the pending matter are con-
cerned, I would like to ~ay that tb!'~ matter 
is under the consideration of the Govern-
ment and We are examining and if they 
can come for the talks, then we will try 
to solve it through talks; otherwise, suo 
motu in view of the opinions expressed 
by them and also by the State Govern-
ments and the other States. We will try to 
take some decision at the earliest. 

SHRI G. S. NIHALSINGHWALA: I 
wa. t to remove one confusion. 
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~~ ~Rq ~'+fi' ~qr \~cf 

~. q' ~~ ''ii' CfiT~ ? 

Shri Harish Kumar Gangwar. 

SHRJ HARTKESH BAHADUR (Go-
xakhpur) : Sir be is not here. Will y.ou 
please alJow ~e Sir.? 

~ 

·MR SPEAKER: Shri Ratnasinh Rajda. 

SHRI RAT ANSINH RAIDA (Bombay 
outb): Mr. Speaker, Sir, this House is 

.called upon within a very short time 
again to discuss and debate this matter 
with great anguish-the tangle of .Punjab. 
..Punjab today is sitting on a volcano. 
.Every J ndian is concerned with it. In 
any part of India if there i trife, it 

.affect the entire country. When we 
debated on the last oc asion I had ex-
pressed myself that on such i ues we 
have .to rise to the occasion to be above 
p artisan Jines and to find out olutions 
by creating national consensus. J twaS 
:my grievance at that time that had the 
Government been prompt in the beginn-
·jng and had the Governmel\t tried for 
national concensus at the very first 
eruption of trouble in Punjab, I think, the 
situation would not have drifted to the 
.extent it has done now. 

Now, Sir, whatever that may be but 
It is most unfortunate and very much dis-
tressing that the en11re Punjabi culture-
a part of Indian culture-which is so 
thru 1£ ul and overpowering outside 
Punjab has become self-destructive in its 
own confines. Sir, Hindus say we do not 
:recognise Punjabi Janguage... (Interrup-
tions) 

These communal overtones are to be 
discouraged by every body. The Sikhs 
say that this cannot happen. Even if some 
llindus tell thi,s that does not mean they 
represent the entire Hindus. Even some 

Sikhs say that they disown Hindu heritage. 
'.hat is also wrong. 

oj worship (eLl) 

The Sikhs amd Hindus are brothers and 
they have 'Shed blood together throughout 
the freedom struggle. So, these fi ipar-
OllS tendencie are; or myopic approach of 
some sections of the people i hjghly det· 
rimentJaJ, to the intere ts of Punjab and 
entire country. 

Having said this, Sir, the recent deve-
lopments are mo -t unfortunate. Thi CrtS1S 
of confidemce or development that have 
taken place are uch that no Indian with 
patriotic fervour would a cept that for 
granted. We ; haH have to find certain 
solution . As far as the problem 'were 
concerned, religious demand , more or less. 

hav!;; been accepted and I thought that the 
itualion would be diffu 'ed to a greater 

extent but, unfortunately, that ha mot 
happened. As far a~ territorial demands 
and river water i ues are concerned for 
that a1 0 there are solution. Territorial 
matter could be referred to the Commi-
flion and haring of river water could be 
entrusted ·to a tribunal which would decide 
according to the provi ions of the River 
Water Di putes Tribunal Act, 1956. 

Sir, for everything there is a remedy 
amd if we all decide together we ~n form 
a national consen~us. Fortunately healthy 
development was there. Government at a 
later stage invited the Opposition parties 

also. Tripartite talks took place. That cre-
ated a conductive atomsphere for harmony 
and solution of the problems of Punjab. 
To a certain extent they were near olu-
tion. There we shall have to accept--:-it is 
good that the hon. Home Minister has 
accepted the COD tructive role of the Op-
posittion-the Oppotsition role wa a cata-
lyst role aDd the entire situation wa diff-
used and there wa complete harmony. 
Recently, wBatever has happened, that is 
hjghly di tressing. The cultt of violence 
has to be condemned by everybody. There 
is no question of amy partisanship but 
here I would say that alt Akali'S are Dot 
violent. They do not believe in the cult 
of violence but at the same time some 
extremi t , are completely poiling the 



Reported tendency to 
defile .religio!'$ places 

MARCH 21 1993 by IUJrdouring known 
criminals, etc. in places 

0/ worslJip (C.d) 

36 . 

[Sbri Ratansinh Rajda] 

entire atmosphere and the religiou places 
ar being mi used and desecrated in uch 
a maner that that has created the greate t 
problem today in Punjab. Are we ~ther
ing courage in both hands to olve tbi 
problem? How can we solve the prob-
lem? First of all, an atmosphere ha to 
be created on the cooperation of all the 
partie , on the -cooperation of aU section ' 
of the people of Punjab. Let them de-
cide let them declare that under any cir· 
cumstance , whatever may be our demand, 
we shall not succumb or ubscribe to the 
cult of violence. 

This cult of violence has been re'SOrted 
to by a mall eetiolIl of people. Now 
tbi section of the people are harbouring 
some of these criminals in the religious 
place,. That ha become a very seriou 
matter. These gurdwaras, these temple~ 
and the mo ques are becoming the re ort 
of goondas and the rendezvou of anti-

odal elements and criminals. Let u go 
into the matter and decide that no religi-
ous place would be allowed to harbour 
criminal and amti- ocia\ elements and 
agaillt't whom there are criminal ca~ , 
and there are warrants from the Court. If 
this i applied to all the religiou places 
then a consensus would be created and 
from toot consensu a day will come when 
all those people would think twice be-
fore taking helter in religiou places. 
From that viewpoint I uiIlr~rvedly con-
demn this violence. J say that the sanc-
tity and erenity of the religiou place 
have to be maintained at all co t . 
Therefore, we mu t condemn thi violence. 
At the same time ' we mu t decide on one 
thing . Our Hou e, thi august supreme 
legi lative body hould give a call to an 
the head of religion:, place to see that 
all the e criminals, all the people again t 
whom criminal warrant are there ~or amti 
social-element are not harboured and 
they are not given a rendezvou in gurd-
wara ,temple and mosque. . ow, if this 
is done, it would eqnally apply t all 
the religious p1ace; the anctity and 

r nity and the holy atmo phere of aU 
the religiou places will be maintained. 

Now, I would like to ask t-be Govern-
ment about this: Is there any semblance 
of authority of law and order, in Punja . 
today? The speaker who spoke before me 
said that large quantities of unlicen d 
arm are therewith the people. What wa;~ . 

the Government doing? The Government -
was caught napping. Becau the Govern-
ment ha been caught napping, thi cult" 
of violelIlce has grown further. It ha ad-
ded fuel to Ithe fire. Thi i the lacuna 
on the part of the admini tration. Apart 
from the problems of Punjab. apart from 
development which have taken econd -
place, thj is .the main ba ic i~me. The 
Government ha failed in it basic duty of 
maintaining law and order. A far a that 
aspect is concerned what wa the Govenn-
ment doing all this time? When peeches 
were made. ·when violence wa preached, 
Government wa acting ;o;,t like a silent 
pectator; at that time they did not take-

any action. At that time tbey did not -
move at all. The people got more. en-
thused. They were further encouraged 
to preach violence amd to indulge in vio-
lence. ow, Sir, I do not know whet-
her the hon. Home Minister is aware 
that on the entire border of Punjab, the 
activity of muggling i'S going on . orne 
of the people who claim and who are-
parading a leaders of society are them-
selve indulging in thi muggling acti-
vity. Some of their jeeps have been 
caught. If the Government becomes. 
more alert they would find out how some-
people tare regularly indulging in iwug--
gling activity in Punjab border. Gov-
ernment has 0 far miserably failed t()l-
,curb thi sort of activity_ Smuggling i'S 
one a peet of it. But certain other 
thing have happened. After thi shoot-
ing that took place, Mr Bhindrawala' 
stated that 'these people belomg to me'. 
Today thi is the ituation; it is high. 
time that Government come out with 
firm : ~tep to deal with the ituation in a 
very firm and tactful manner . You will 
ask me what is 'tacktful manner'? A 
stated right from the beginning my ap-
proach i that on such tick.1i h problem, . 
on such delicate problem, we mu 
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create national consen u. Now Govern-
JDeIlt is having a dialQgue; it is a wel-
come ign. The hon. Home Minister 
has tated that he would convene ilnrne-
diately a meeting, tripartite talk would 
take place, op~ition people will be in-
vited and then tbey would apply their 
mind together to find orne solution to 
the Punjab tangle. As far as the religious 
sanctity i concerned, will the Govem-
ment enter into a dialogue on this parti-
cular i ue of desecration of religious 
place mLmse of religious piac~? A 
dialogue sllould be conducted with lead-
ers of all religiou head regarding the 
misuse of place of w rship. Cooper-
tion i to be ought from the people of 

all the religion that at lea t the e religi-
ou~ place. hould not be allowed to be 
miisu d and their anctity would be 
maintained . If the con ciemce of people 
of Punjab and India a a whole 
awakened, th:lt would go a long way in 
taking us near a olution of thi prob-
lem. 

13 hr. 
Now, will the Government, in com-

mon consultation, evolve a code of coo-
duct and invite ugge tions in thi regard 
from different political partie? My fir t 
qu tion i regarding inviting the people 
of al1 relig.iou. faiths and evolvi.ng a 
Code of Conduct. 

My ,econd question i that all the 
political partie not cr.1ly the political 
partie but other al 0, who could j in. 
in thi dil9logue and wh could al 0 

come out with their con tructive ugge-
tions hould arrive at a con~n;m 0 

that mi u of place of wor hip could be 
stopped forthwith. Apart from that 
as far a political aspects and other pro-
blems are concerned, a Tripartite meeting 
mu t be convened immediately and the 
Government hould eo to it that imme-
diately the Prime Mini,ter ,lind the hon. 
Home Mini ,ter take initiative and they 
must immediately start a dialogue with-
out wa ting any time because Punjab 
sitting on a valcano. If we fail to do 
that, I think hi tory will not pardon us. 

So, my que tion would be: Will the Gov-

ernment start a dialogue with all th 
heads Of religious faith and evolve a 
Code of conduct so th t the religious 
places are not misused and also the--
places of wor hip are not mi used? Will 
the Government tart holding Tn-par-
tite talk with them 0 that all the other 
problems which are there can be olved 
immediately and amicably? 

THE MINISTER OF HOME AFFAI-
RS (SHRI P. C. SETHI): I think, the 
hon. Member, be ides condemning the vio-
lence and maintaining peace not only he 
but the emtire House, should give a lead 
in seeing that the religiou : anctity of 
'Gurdwara' i maintained and no crimi-
nals are har,boured there and no unlicen .. 
ced arm should remain there. In thi . 
connection, I have already tated that 
we could certainly comsult the Opposi-
tion Member ' and the leader. As far 
a the suggeltjon~ from all the religiou 
head are concerned, I ha ve said that 
we have already posed these que tions to 
S.O.P.C. As far a the Shiromani Akali 
o I and a far a the other religiou in-
titution are concerned, I have no infor" 

mation a yet that any temple or rno( 
que ha harboured any crim:ltlal. Even 
,a far as Gurdwara are concerned out-
ide Punjab, there i no uch complaint 

about the Gurdwaras. The e complaints 
are only with regard to a few Gurdwara 
in Punjab. 

PROF. MADHU DANDAVAT : 
P ychologically if all the religiou head 
are got together and orne ,;Dct of norm 
j. . evolved, I hope it will be p ychologi-
cally very good. Whether everyone i 
doing it or not, if we have a consensu ' 
for uch place of wor hip, I think it is 
worthwhile. 

SHRT RATAN TNH RAJDA: That 
would be elevating the thing to a higher 
level and after reaching that level we 
can oive that problem by creating a 
con en u . 

!Q't:~ ~~m' : JA'1 CfCFf Cflrf ~~T;:;; i I 

t;f) ~ro ~"o • f~ ",,": 
~ ~, ~ (fl~~ ~t 



37 1 Report d tendency to 
defile r~~igio1tS places 

MARCH 21, 1993 by hardouring known 372 

I want to peak ometbing. I want to 
clarify one point. 

. S RI P. C. SETHI: May 1 reply to 
1m? 
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~ ~ 0 tft 0 Cflf GflfT eA'T f~~ 1 0 (), 
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SHRI P. C. SETHI: SUo, Shri Nihal-
inghwala ha made some points. (llller-

ruptions) 

HRI SA YASADHAN CHAKRA-
BORTY (Ca lcutta South): First of all. 
he hould confe s. There hould be a 
confe -ion of the in (/IlJerl'llptio l1s) 

PROF. MADHU DANDAVATE: He 
hould be taken a a reply from the 

Trea lI ry Benches. 

AN HON. M MB RS: Shri Bhindran-
wala j their creation. 

SHRJ P. . SETHI: A pointed out . 
earlier, in the past certain .Ieniency was. 
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bown and with the result, Bbindranwale, 
became a hero. Whatever mi takes might 
have be n committed in the past, I do 
not hold a brief for tbem. But ' I can 
a sure bim that in view of the feelings 
expre sed by the hon. Member of tbi 
Hou , we will try to tell the Punjab 
Gov ronnent to deal with the matter very 
firmly. 

SHRT RATANSINH RAIDA : You 
will try to tell them, only! 

SHRI P. C. SETHI: We will tell them. 

SHRI RATANSJNH RAJDA : That is 
correct. 

SHRI P. C. SETHI: Sir, a far as the 
suggestion . .. (lmerruptioll) 

MR. SPEAKER: And you houJd also· 
back them up. 

SHRT P. C. SETHI: Ye; good thing. 

AN HON. MEMBER: They hould be 
trengthened also. 

SHRI P. C. SETHI: A far a the sug-
ge tion given by Prof. Madhu Dandavatc 
t. call the religious heads is concerned, it 
w,ill be difficult fOr me to decide who is 
really the religious head, and of which 
mosque and which temple or I houJd call 
which Sankaracharyaji, and . . (In-
terruptions) 

SHRI CHANDRAJlT Y ADA V: It is 
a big problem. It will create more prob-
lems . . . (Interruptions) 

SHRI SATYASADHAN CHAKRA· 
BORTY: He Ciln consult God him elf as 
to who real1y is his repre entative (lnter-
nlplioll) 

SHRI P. C. SETHI: Let us limit tbe 

ed, I will certainly inform them. 'I would 
invite them, have consultatio with them 
and form u)ate some thin which can be 
announced here. 

MR. SPEAKER: Good; that is good. 

Shri Surya Narayan ingh a ent. 

hri Bapusaheb Parulekar: Absent. 

PROF. MADHU DANDAVATE: In 
place of them the others have spoken. 

MR. SPEAKER: Okay, thank you. 
Now, Sbri Buta Singh. 

BUSINESS ADVISORY COMMITfEB 

FORTy.SECOND R EPORT 

THE MIN ISTER OF P ARLIA1\{E -
TARY AFFAIP..S, SPORTS AND WORK., 
AND HOUSING (SHRl DUTA SINGH): 
I beg to move.:-

'That this Hou e do agree with tl~ i~ 
Forty-second Report of the Bl1sines~ 

Advisory Committee pr ented to the 
House on the 19th MarCh, 1983.' 

MR. SPEAKER: The question is: 

"That this HouSe do agree with the 
Forty-second Report of the Business 
Advisory Committee presented to the 
House on the 19th March, 1983." 

The Motion was adopted. 

MR . SPEAKER: Now Statements un· 
der Rule 377. 

Shri Dalbir Singh. 

question to .... . (Interruption) 13.18 hrs. 

MR. SPEAKER: They will have to 
corne to you. 

AN HON. MEMBER: When peopte 
become angry, they do Dot believe in 
"'od. 

SHRIP. C. SETHI: As far as the 
.Member of the Oppo ition are concern-

(i) NEED TO TAKE FFECTJVB MEASURBS TO 
PRES NT WATER OF RIVER SO E FROM POL-

- LUTION. 

~) ~.h:~ (~ ) : ~&i 
~, it f.;ln:r 377 ~ ~ ~-

fuf~ ~ ~ it m<: ~ 


